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:: ORDER
The appettant, Mr. Ajit Paut, being aggrieved by the response of the PIO

has preferred the instant appeal under Section 19 (1 ) of the Right to

lnformation Act, 2005.

2.. The information sought by the appettant were as fottows:

"1) ls it mandotory to place a Jarikarak obout a Duftry in the gradation
list of the Subordinate Judiciory in Assam solely bosed on the poy scale?

2) lf the placement is not solety bosed on the pay scale, whot ore the
other criteria considered for determining the position of Jorikarak and
Duftry in the grodation list?"

3. ln repty to the above queries, the PlO, vide his tetter dated 77-06-2074

has provided the following information:
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"The Assam District &, Sessions Judge Establishment (Ministerial)
Service Rules, 1987 and The Assom Chief Judiciol lAogistrate
Estoblishment (llinisterial) Service Ru{es, 1987 deal with the gradation
list of the Subordinate Judiciory in Assam. However, there ore no such
criterio mentioned in the aforementioned Rules for determining the
position of Jarikorak and Duftry in the grodation list. Hence, the sought
for information cannot be furnished."

4. Being aggrieved, the appetlant has preferred this appeal on the

fottowing ground:

"ln the context of the Assam District & Sessions Judge Estoblishment
(lvlinisterial) Service Rules, 1987 and The Assom Chief Judicial
lvlagistrate Establishment (Ministerial) Service Rules, 1987, if there ore
no specific criteria mentioned for determining the position of Jarikarak
and Duftry in the gradotion list. Thus, if o Duftry joins the
establishment of any District Court of Assam before o Jorikarak, then in
between them who will be positioned first at the top in the Gradotion
List?"

5. lt may be mentioned here that in spite of due notice of the date fixed

for hearing of this appeat, the appettant remained absent without steps. As

such, the appeal is taken up for hearing in his absence.

6. I have heard learned PIO and considered the submissions made by him. I

have also perused the Assam District & Sessions Judge Estabtishment

(Ministeriat) Service Rutes, 1987 and found that the Rute is sitent regarding

determining the seniority position between Jarikarak and Duftry so far as

gradation tist is concerned. As per service jurisprudence normalty an emptoyee

in the higher Grade Pay is treated to be Senior to an emptoyee in a [ower

Grade Pay.

7. ln view of abovb, I am of the opinion that the Registrar (Judiciat)-cum-

PIO has rightty hetd that the information sought for cannot be furnished.

8. Accordingty, I find no merit in the appeal and hence, the appeat is

dismissed.

9. Furnish a free copy of this order to the appeltant and the tearned PlO.

t

[Sri Suni Kumor
Registror Generol-cum-Appellote Authority

under RTI Acl,
Gouhoti High Court, Guwohoti.
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